
BEFORE EHE HON' BLE NATIONAT. GREEN TRIBT'NAI.
SoUTHERN ZONE, CHENNAT

Original Application No.16 of 2026

BET9ÍIIEN:

U3hra Rani Chandrasekaran,.
AI{D:
The Joint Chief ControlJer of Explosives'
PESO/ Çhennai and 8 others.

APPLTÇANT

RESPONDENTS

PAPER BOOK FILED BY THE RESPOIIDENTS No.8 & 9

Certífied that the copies furnished herein are true copies.

Dated at Chennai, this the 21"t day of April 2026.
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3 06. 0 6.2025 Ànnexure - 2: Prior approval from the
Collector, Tiruvallur for the use of
land other than agriculture purpose'
With Trar¡slation coPy

L2

4 23.r0.2025 Annsnrre - 3: NOC issued bY AddI.
Dístríct Magistrate and DRO,
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q 29.r0.2025 Anner<ure 4 Certificate of
Tahsildar regarding NDRA to BPCL Ltd

20

6. 20 .01..2026 Annsnrre - 5: License granted in From

XIV under the Petroleum Rules bY

Ministry of Commence & Industry,
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Organization (PESO)
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7 20 .0r.2026 Annsnrre - 6: Licçnse to store
petroleum issued by .lt. Chief
Controller of Explosives, SC, Chennai
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BEFORE THE HON' BLE NATIONAL GREEN TRTBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No.16 of 2026

BET!ìIEEN:

Usha Rani Chandrasekaran
(Former Panchayat Union /Member,
Vishnupuram Panchayat, Kudavasal Union)
No.3 /139, Pall-avanandham, Adhanbar Post
Nannil-am Taluk, Tiruvarur District 610105
Email- Address : Usharani-ChandrasekaranGqmail-. com
Phone Number : 948811 6162/8838899445.

AIiTD:

l-) The Joint Chief Control-l-er of Explosives,
South Circl-e, Chennai
Petrol-eum and Explosives Safety Organization
A and D Wing, Block 1-8, 2nd Floor
Shastri Bhavan, No.26, Haddows Road
Nungambakkam, Chennai 6000006.

2) M/s. Bharat Petroleum Corporation Limited
Rep.by it's Chairman and Managing Director,
Bharat Bhavan, 4 and 6, Currimbhoy Road,
Bal-l-ard Estate, Mumbai 400001.

3 ) M/s . Bharat Petrol-eum Corporation Limited
Rep.by it's the Territory Manager (Retait)
Trichy Retail Territory, 1st floor,
Raj Tower, Near Kalaingar Arivalayam,
Karur bye Pass Road,
Tiruchirappalli District 620002.

4) The District Revenue Officer,
Thiruvarur District,
Col-lectorate Complex,
Thiruvarur District 610004.

5) The Superintending Engineer (H),
Construction and Maintenance,
Tamil Nadu Highways Department,

l-st Page : v
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( PESO)
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No.BBB, TVS ToIlgate,
SubramaniaPuram'
TiruchírapþalIi Dístrict 620020 '

6) The Tamil Nadu Pollution Control Borad'
Rep. by it's the District Environment Engineer

No.25, DeveloPed Plots ThuvakudY'
Tiruchirappalli District 6200'15 '

7) The Central Pollution Control Board'
Rep.byit'sChairmanandtheMeml¡erSecretary'
Parvesh Bhawan, East Arjun Nagar'
Delhi 110032.

B) Badhrul Jamaant
S/o. Abdut Razack'

9) Muhammed RiYaz,
S/o. Mohamed Yonus,
Son-in-law of Badhrul Jamaan

Both rãsiãing at School Road'

Manavalanallur Taluk, Eravanchery village,
Kudavasal Taluk, Tiruvarur Distríct- 614101-'

(DEE),

aIl notíces and

g that of M/s.

Advocates, No -223 ,

Chennai 600 001.

la

L._

. RESPONDENT

RÊPLY FILED ON BET¡ALF OI' THE RESPONDENTS 8 &9

The respondents B and t humbly submit as follows:

1. The address for service of

processes of the resPondents B and

s . DORATSAMY' v. ELANGOVAN & D' RAJKUMAR',

NSC Bose Road, YMCA Building' 2nd Floor'

2.Thisrespondentssubmitthattheaboveoriginal
apptication filed by the applicant ís not tenable either

2nd PageV
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3
in l-aw or on f acts . The var-i-ous averments, allegations
and contentions contaj-ned in this original application
are factually incorrect and untenabl_e. Therefore, thÍs
respondents deny all the averments, allegations and

contentions contained in this original appficat,ion except
those that are specifical-1y admitted herein.

3. It is submitted that the 3'd respondent issued
notification calling for application for the
est.ablishment of Petrol-eum Retail outl-et at vishnupuram
ViJ-lage, Kudavasal- Taluk, Tiruvarur District. The 9th

respondent preferred an application to the 3'd respondent
on 1,9 .07 .2023 in the proper f ormat f or the award of
MS/HSD Retail outl-et Dealership at the location in
S.No .1,1,1 /2nt, Ial /2e-1, at Vishnupuram Village, Kudavasal_

Taluk, Tiruvarur District. The Bth respondent leased out
his l-and to the 9th respor:dent. for the establishment of
the above retail- outlet by a lease deed.

4. This respondents submit that on 08.06.2024, the 3'd

respondent Bharat Petrol-eum Corporation Ltd. , i-nformed

the 9th respondent that. on '[he draw of ]-ots held on

13.12.2023, t,he 9th respondent- was provisionally selected
on 14.I2.2023 and the 9th respondent was directed to remil-
Rs.15 Lakhs towards non-refundabl-e fixed fee and the same

was remitted by the 9th respondent.

5. It is submit.ted that the Col-l-ector of Tiruvarur
District in his proceedings dated 06.07.2025 issued prior
3td Page: v
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approva]-thatthelandinS.No.S.No.t!7/2A:-|!L7/zatat
VishnupuramVillage,KudavasalTaluk,TiruvarurDistrict
can be used for other purposes other than the

agriculture.

6.ThereaftertheAdditionatDistrictMagístratecum
DistrictRevenueoffice,Tiruvarurwhoisthecc.lttrpetent
authorityhasissued..NoobjectionCertificate,,under
RuleL44ofthePetroleumRules,2oo2whoaregranting
Iicence under the Petroleum Rul-es '

L

7.

issued

It is submitted

certificate dated

that the Tahsildar,

29.t0.2025 that the

Kudavasal,

site is not

Iocated near the Residential Area'

B.Thereafteron20.o:-.2026|theJointChiefController
of Explosives' Southern Circle' Chennai' the 1st

respondent granted licence to M/s 'Bharat Petroleum

CorporationLimited(3'drespondent)forthestorageof
15.00KLofPetroleumClassAand20.00KLofPetroleum
Class B in tanks in the licenced premíses víz'

s . No .I1'7 / 2et | !!7 / 2et, Ro Vishnupuram oN MDR' Kudavasal

Taluk, Tiruvarur District, in connection with pump outfit

for fueling Motor ConveYances '

9. Thus the above PeLroleum Retail Outlet was

establishedbyfollowingalltheprocedures.Itis3'd4TH
submittedthattheavermentsmadeintheaboveorigínal

4rh Page: v
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5
application by the
original application

applicant are all_ f al_se and the
is liabl-e to be dismissed.

Datcd at chennai this the 21-BE ctay of April 2026

I
couÑln

+K.,nô¿ gtnnó-

^/ 
4,M0à

L FOR RESPONDENTS- -RESPONDENTS-

\¡ERTFICATION

-

lr

rt Mohamed Riyas, son of Mohamed yonus, aged about 4r
years, residing at No.2 /195, school street, Eravancheri,
Manaval-anallur, Ti-ruvarur District, do hereby solemnly
dec]are and sincerely state that r am acquainted with the
facts of the case from records avail-able and that what is
stated from paras 1 to g are true to the best of my

knowledge, bel-ief and information collected from records
and believed t,o be true. r am authorized to sign this
reply st,atement.

A/ tfu"t"^"/ 612

9TH RESPONDENT

Dated at chennai this the 2!st day of April 2026

srh Page: v
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Ann€XUt¿e - I
I

BHARAT PETRÍ}TEUM C(IRP(¡RATI(III I.IMITEII
TNICNY RETAIL TERRITORY

1st Floor, RaJTowers, Near Kalaignar Arlvalayam
Karur Bye pass Hoad, Trlchy.610 002.

Phone No. : 0431.2717015

msr tcrff <tçre.620002
ùqq: o*gl-zrtrols

B

W
Ref: TRT/L0Vz02sNislrnupuralr on M DR-370

To

MOHAMED RIYAS
S/o MOHAMED YONUS
21195, SCHOOL STREET, ERAVANCHERI
MANAVALANALL UR, DISTRICT- TI RUVARU R,
STATE-TAMIL NADU, PIN- 609501

Dear Sir,

Sub: Proposed MS/HSD

2024

w
at Location:

State: TAlYllL NAD!; Category:
ory:

We refer to our advertisement dated 28.06.2023 and your application form No.
8PC16897773602513 for the award of MS/HSD Retail Outlet dealership at the abole
location, draw of lots held on 13.12.2023 at SRM Hotel Pv Ltd - Race Course Road,
Khajamalai, Tiruchirappalli, Tamil Nadu - 620023 and the intimation of your
provisional selection on 14.1 2.2023.

Please be informed that by this Letter of lntent, we propose to offer you a Retail outlet
dealership of Bharat Petroleum Corporation Limited at the above location on the
following terms & conditions: -

1. You have otfered a suitable piece of land admeasuring 35 meters (frontage)
X 35 meters (depth) and area 1225 sq. meters at Suruey No. 1171241,
11712B1, Vishnupuram Village, Kudavasal Tehsil, District: Tiruvarur,
State: Tamil Nadu as indicated by you in the application for the development
of the subject Retail Qutlet. You have to make available said piece of land anC

submit all relevant land documents in respect of the same within 2 months from
the date of this letter for enabling Bharat Petroloum Cor¡roratlon Limited lr
prepare layouts / applications for seeking the statutory approvals / llconeos ¡ r
that the Retail Outlet can be doveloped, failing which this offer ls llable to bc
withdrawn. (For Group 1)

2, For making the land available as required above, you wlll also en¡uro tlral tlro
land arranged by you is either registered in your narìe or is leased to you lor o
minimum period as per the terms and condition of advertisement,

3. Bharat Petroleum Corporation Limited shall prepare layouts / applications for
obtalning all statutory approvals / licenses required for development of th

u[.{. ,^,.fG-'

Reglslered Offlce I BharabPetroleum Corporatlon Llmitad, Bharat Bhavan,4 & 6, Currlmbhoy Road, Ballard Estate, P.B. No.688, ¡¡|urúa¡.400 001,

CIN : 123220M111952G01008931 Phone :227/' 3A001 4A00 Fax : 227'13illle.mall : lnlo@bharatpetroleum.ln Web : wwwbharatpetroleum.in
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E

applicable to you f¡'om time to time. At presenl 
^the 

license fee (incl' GST)

recoverabte is dJ.ibã:åi/KL for MS and Rs.163.76/KL for HSD'

1o.The corporation will not be held liable for any loss-or damage on account of

delav that may be caused ¡n proviong you .tne facilities mentioned above

*üãí"têi màv'0" the cause of the fallure or delay'

11.you will ensure all financial and other airangements for operating the retail

outlet dealershiP.

ln case you are unable to arrange !uno9 required for development of desired

infrastructur. .nð't.cii¡t¡ét at thä OUifet allotted and the working capital for

operation of the retail outlet as ment¡óned in the advertisement for the location'

this Lot can oá'*iäioiã*., àno you wiil have no claim/damages whatsoever

against the Oil ComPanY

12.You shall not induct any partner(s), in 
-c111.1l.il9iu¡dual(s) 

nor make any

changes in the ää?tttitrtioh bt tne pärtners as existing at the time of application

without approuãi of the Company.exceP!,¡t-our sþouse as per terms and

äòÅO¡iiond bt tne Añ.rat PetroÉurn Corporation Limited.

13.1t will always be a basic condition for the award of MS / HSD retail outlet

deatership tnaiyoü tføit. payinô atténli-o1 towards-day to day working of the

deatership by pèr'sonally managinõ in9 ltfi¡ts of the 
-dealership 

you will give us

a written uno.rtãxinô títnii erãciano shall not assign or part with the same to

any other Person(s).
you will not uî'Ëíigible for taking up any employment' tf you are already

employed, youlitt n".u" to resign f-iot tnt'"*plôyrñent and produce the letter

of acceptan.. oi'i"åîg-ñ.iion Éí tË-äi;ióyer before the issuance of Letter of

ApPointment bY the Qil Çompany'

14.You will deposit with us a Demand Draft for, Rs' 3,60,000 drawn on any

echeduled nanîìtt tävout of Anarat Ëefroleum Corporatlon Limitod payable at

Trtchy towaros rädüriü oãp*it làn"r.setting,olJ!. lnltlal secutltv Doporl

amount )at the time of iósuance otäf fointmeni letter after compllance ol all tho

requirements oi'lói Kñ¡iy note tnåt tne security deposlt will not carry anv

lnterest ano isärunáaoré .i tn. úm. àtexpiry of agreement between you and

the Corporrt¡oÅ]üå*ãu*,li sucfr éxpirv of'aireement ls consequont to provcrt

adutrerationlräipiãðirci ät tne oäãióeliçl thlg. amount wlll be forlcltotl

Moreover, this Corporatlon ,tt.*ãtl{t tigf;tio adjust thls amount towards any

dues to it.

15.You will also remit an amount qf Rs' 15'00'000-towards Non-refundable Fixed

fee, by *ay orä'öàniä.ä éi.tt ioi i{J. r å,0é,ooo drawn on anv scheduled bank

in favour of Bharat petroleum coipãiatión ú¡miteo payable at Trichy within 15

days of receiPt of NO0'

16,You will be notified bY the corpbration, in writing, after the facilities mentlonod

above are made avai lable and are readY for commissioning the dealershiP

lmmediatelY on receiPt on, you shall

,

of the above notice from e corporati

\-0.v.
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I

AgKTOwLEDGE[vlENJ

r hereby accept this Letter of rntent with ail the terms and conditions stipulated thereln'

I do hereby confirm that l/we am/arc ellgjble for allotment of Retail outlet dealership

as per appricabiilty åiï,iïräóiã oÇ1.rlnió"NrimleRneO undercrause "Drsquarification"

in the ,Brochure fo;$Ëi¡on-or pear.'[ ]ôî n.gurar & Rural Retail outlets" and I am

not disquarifiçd forãióürãnt oi neiäir ôuttei dearership under othor oonditions

mentioned therein

confirm that in the event of any proceedings Pending against the

dealership/distributorshiP (Court cases, Show Cause notices, etc.), on account of

critical/major irreg ularities for violation of Marketlng DisciP line Guidelines/DealershiP

Agreement, Control Orders or EStvlA, held bY me or mY familY unit / any member/s of

ization (as defined under MultiP le dealershiP norm for individuals/non'
our organ

criteria), the allotment made wilI be conditional and
individuals of Disqualification

proceedings. I understand that lwi ll also not be entitled
subject to the outcome of such

lation of allotment in the event of adverse
for any claim, damages, etc. in case of cancel

verdict in such Pending Proceedings'

M'v 
^â"0Place: Trlchy

Date:08.06.2024

Siqnature:
Hàme: MOHAMED RIYAS

Þ
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Proceedings of the District Collector, Tiruvarur

Present. Thiru. V. Mohana ChandrarL,I.A.S.

P.O.P.M. No. 1OO9 L2O?4 | PL Date :O6.O6.2025

Sub Certificate of prior approval - Tiruvarur District

- Kudavasal Taluk Vishnupu.ram village

Land classified as nanja comprised in Survey

No. LI7 /2AI and lL7 /281 - Request made to

grant Certificate of prior approval for u.se of

above land for non agricultural purpose i.e.

establishment of petrol bunk - Regarding

Ref (1) Government Order (Standard) No. 79 ,

Housing and Urban development (U.D.-4(3)

department dated 04.O5.2OL7

(2) Petition dated 29.08.2024 from Thiru. A. R.

Patharuljaman, S/o. Abdul Razak, L /63,
Pudumanai street, Eravancheri, Kudavasal.

(3) Letter R.C. 4158 / 2024 /P1' dated

L2.LL.2024 fröm the Revenue Divisional Officer,

Tiruvarur
- (4) Letter R. C; 8414474 /2023 dated 26.1'2.2024

from Joint Director of Agriculture

ORDER

The appiication und.er reference (21 rvvas submitted by

Thirur. A. R. Patharuljaman, S/o. Abdul Razak, L /6g,

Pudumanai street, Eravancheri, Kudavasal requesting to

I t+

)
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issue Certificate of prior approval for use of land total area

of O.26.79 hectare classified as nanja situated at

Vishnupurarn reverlu.e village, Kudavasal Taluk, Tiruvarur

District comprised in Survey No. LL7 l2AI and II7 /281 for

use of non-agricultural purpose.

Pariculars of land for which Certificate of prior approval 1S

requested

Village : Vishnupuram

Taluk : Kudavasal

Based on the request made to cond.uct field inspection

and submit report as per the Government Order under

reference (1) the Revenue Divisional Officer Tiruvarur issued

sl.
No

Surve
v
No.

Total
area
(Hect.)

Area for
which
Certificate
of prior
approval
is
requested

Classifi
-cation

Patta No.

and details

of patta holder

Geologic
al
nature

1 1.171
2A1.

0.o5.29 o.05.29 Nanja 1 133

A. R.
Patharuljamân
, S/o.Abdul
Razak

Barren
land

2 rt7 /
2Bt

o.21.50 0.21.s0

Total o.26.79

recommendation vide his letter under reference (3) stating
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l¿
that the land for which Certificate of prior approval / Priot

Approval certificate is sought, is in accordance \Mith the

provisions of the circular R.C.No.2 49351 LO G.R dated

O7.O3.2OLL issued by the Director of Housing and Urban

Development, Chennai, and Government Order (Standard)

No. 79 Housing and Urban Development (U.D 4(3))-

Department dated O4.O5.2OI7 and the land comprised in

survey Nos. for which Certificate of prior approval I Prior

Approval certificate is sought have been barren land for the

past five years as per the Revenue Department documents.

Further,

(01) There is no public waLer boclies such as canals, lakes, or

tanks, ponds in the land for which Certificate of prior

approval I Prior Âpproval certificate is sought.

\OZl The above land is not subjected to Government lands,

temple lands, wakf lands, and religious trusts.

(03) In this land, there is no encroachment made on any

public road or streets or any other land not ownerf by

fhe petitioner.
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(04) There is no high voltage line power wiies, electric

transmission lines, towers in the above land and has

recommended that Certificate of prior approval I Prior

Approval certificate can be granted for non-agricultural

use for the above land.

The Joint Director of Agriculture in his letter under

reference (41 stated that, the land for which Certificate of

prior approval I Prior Approval certificate is sought has been

barren land for the past 5 years and since the conditions are

not currently conducive to do agriculture, this land can be

used for other purposes other than agriculture.

Therefore, based on the recommendations and

documents of the District Revenue Officer, Thiruvarur the

Revenue Divisional Officer, Tiruvarr"lr, the Joint Director of

Agriculture, Tirrrvarur and based on the field inspection

order is issued granting Certificate of prior approval I Prior

Approval certificate for the land total area of 0.26.79 hectare

classified as nanja situated at Víshnupuram revenue village,

Kudavasal Taluk, Tiruvarur District comprised in Survey No.

IL7 /2AL and II7 l2B1 for use of non agricultural purpose
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Is
subject to other applicable laws in force and rules and

regulations

sd/ -
District Collector,

Tiruvarur
I By order f

sd/-
For District Collector

Additional Senior Personal Assistant (Land)
to the District Collector

Tiruvarur
To
Thiru. A. R. Patharuljaman
S/o. Abdul Razak
I I 63, hrdumanai street
Eravancheri, Kudavasal.

copy :

(1) The Revenue Divisional Officer, Tiruvarur

(2) The Revenue Tahsildar, Kudavasal
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ll.Dis, I4tr9i?0?.5¡ li. I

Date : ?9.1 0.2025
"l.nluk ()f'ficc:

Kodal'¿tsitL

Ç$RTIril,ca'L"E

Tìris is to cerrif¡l tllat the ¡r'o¡rnsctl lancl {'or serting up Ms.l{,SD retail
outlet tn be located in vishnupurnm villagc R.s,No. llTlz^1, ll7l2ßl ctf
Kodavasal raluk, Thiruva'ur Distdct t0 ån total extcnt ol a,z6.7g Arc,s
beiotigs to ¡:ron'designated resiclential area (NDRA) âs per local laws. The site
.i,¡ irot lo.cated nea¡'Residenrial Area as per the locat larvs"

\
#ffi#

I(o<Javas¿rl

I
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To
The
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1{rõTcøT{
Govornment of lnd¡a

flÞrúq oft{sûq ¡iflrq
M¡n¡strv of Commêrce & lndustrv

È¡frrc arn Ê'rolcø Wm Ëtrcr &d',1
Pelroleum & Exploslvos Safoty Organlsat¡on (PESO)

n ùÈ{ o - 14¡r, drfr. r .e, çvn ro, vrd rraq, z o ESí{ ùs, ï:rqøc
qf.600006

A & D . Wing, Block l-8, llnd Floor, Shastr¡ Bhavan,
26 Haddous Road, Nungambakkam,

Chennal - 600006

E-mail : jtccechènnai@erplosives.gov.in

Phone/Ëax No : 044 - 2828/11 8,28281U2:l,282ö1Ì)41,28281 119128284848

ÊTiõ /Dated : 20 to I t2026

i'i

"-.1

j

'rirJ

€-qt rN¡o. : P/sc/TN/14/11574 (P651031)

ùsrùno,
M/s. BHARAT PETROLEUM CORPORAfION LIMITED'
'l st Floor RaJ lowers,
Neâr Kâlalngar Arivalayam,

ftqq,916

rtfì4 n
;fìrll

Tlruchlràppall
Tlruchlrappall
Distrlct: TIRUGHIRAPPALLI,
State: Tamíl Nadu
PIN: 620002

survey No, 11712A1,117t281, RO . VISHNUPURAM ON MDR THIRUVARUR, Vishnupuram, Thlruvarur, Taluka: Kodavasal, Distrlct: IHIRUVARUR, State: Tamll N4du, PIN:

609501 ll ùfrÈw atl n,a Rstall outlet I

f |IIRUVARUR, ilrlil lrirnll Nn¡lu, PIN: 000501

fqnr .{lr¡ù q1 il-,ïtø otN2ri2ios F;Tfo 17101/2026 õl s-{ùdtn sT I

t,looro rrlor to your lcltor No, O1N2212168 dalød 1710112026

r,¡, r ¡, r arìr û?4 (p031031 ) Èiltr 2 otol t2oz6 ù;fl gl rt è t

qudilillrû¡ ul Polroloum at lhs subj€ct pollol pump is loMarded here\ivlth,

fiÌftw øt Èctut losscrlptlon of Pêtroleum frrldr{i ù ù|l{ftTl cflill /Qu¡nilry tìconcod tn KLÞ
q{ fi qg-q ùfrfuqq /Petroleum clâss A in bulk

Pstroleum Class A, otherwlse than in bulk
qrf ls cljq ù¡frqq /Petroleum class B ln bulk

Petroleum class B, otherwlse than ln bulk

Petroleum Class c ln bulk

PÊtrâleum Clâss n,nthÊilisê lhÂn in hlrlk

NIL

NIL

NIL
NIL

'15.00 KL

20.00 KL

$-d öEtff /Total Capâcity t5.00 KL

pwr ùfrÈw fua eooe t' ¡rrî-c ffrq¡R Èqrr r¿e fd 'r{ rlørn mr o-o{ * r3 ml õ¡f irgrñ ù Tn-rtrl Èf *o oo{ 'oì *.lnft Eíl lìrrat Hnrdl qiì ¡¡¡{l¡¡ rt¡ ¡t¡rl t¡il r' .rr.

Llcerce expires.

perniãsion/clearance from other authorities or under othêr statutes as applicable.

xffr¿lqlyours fairhfully, I

(Kq.Tl{Ìr{{)
(S Saravânan))
fÈ¡efta'fttrø

Controller of Exploslvos
+igffiTqffi¿:õ'fqttrñ
Chief Controller of Explosives

ù*/chennai

Copy lorua¡ded to :-
i. iÉe Addittonat Dlsirlct tvlagistrate, THIRUVARUR(Tamll Nadu) wlth referenc€ to his NOC No RC.No.9860/20241C4 Ðatød 2311012025

.< 2. Tle Dy, Chief Controller oi Exploslvos, Sivakâs¡. A Copy of ths licence along with approved plan is ênclosed.

For Jt. Chlef Controller of Exploslves

lorfùø vrrør0 tS s{ràd;r qî R{fr {-ø. rqr ¿r¡T È++q ù' frc oqû àeqræ: hup://peso.sov.in àd)
(For more information regardlng stãtus,fees and other details please visit our webs¡te: http://peso.gov.in)

Note:-This is system generated document does not require physical signature.

Dlgitally sì1¡r'e<i l.ty SUB RAtuIAN|YAN SARAVANAN
Reason: Licerlce No. : P/SC,TN/14/1 1 574
Locatlon:South Circle Office IPô51 031]
Date:20-01 -2026 1 4 :22: 46 P l,Å

qrà
For Jt.
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q5q XIV

Fqq ûr{qfrõ'r.ryùE s Èfrql
FORM XIV

(see Article 5 of the First Schedule)

dT{ Ere-+ û Ëtn glrrl à frq q,rq effr¿fue ù'ftiu ù }ø qr H ù ùåfcrqq {srwrûT ù fcrq ctlr,e
LICENCE TO STORE PETROLEUM IN TANK/S IN CONNECTION WITH PUMP OUTF¡T FOR FUELING MOTOR

CONVEYANCES

ef{f,È Ti. lLicence No.) : P/Sc/TNt14t'11574(P651031) qî-q F"qq (Fee Rs.) 10000/- per year

ùf,frqq efùÈ¿rä, 1e34 ù'wrirÌ efu sriù' û{rffr qflq qq ffi r?irqs oqrÈ õl erÈfrffi qld ù gtqr qoà Eq 15.00 KL

of petroteum ctass A and 20.00 KL of Petroleum class B Þì ÈÞÊÞì È qu-eføquf qã ù' frq ml". BHARAT
PETROLEUM CORPORATION LIMITED, lst Floor Raj Towers, Near Ka-laingar^Arivalayam, Tiruchirappall'¡
Tiruchirappalti, District: TIRUCHIRAPPALLI, State: Tamil Nadu, PIN: 62000-2 õì-+à^{FÎd 3f¿Trd-qf{€-{iû qì fu^q$ù
Bwq'r#'irqrffT p/sc/TN/14 t11s74(p6s4031)dlrïq 2orc1noz6ùRrqTqTrr+rè, ùfrqfrfùqTq.ÍWÈ or{-dïÞlqrfrè r

Licence is herecy granted to M/s. BHARAT PETROLEUM CORPORAT¡ON LIMITED, 1st Floor Raj Towers, Near
Kalaingar Arivalayam, Tiruchirappalli, Tiruchirappalli, District: TIRUCHIRAPPALLI, State: Tamil Nadu, PIN: 620002

valid oñly for the storage of 15.00 KL of Petroleum class A and 20.00 KL of Petroleum class B in tank/s in the licensed
premises ,Jescribed below and shown on the plan no: P/SC/TN/14111574(P651031) dated 2010112026 attached hereto

subject to the provisions of the Petroleum Act, 1934 and the rule made thereunder and to the further conditions of this

Licence,

qð 3E-AÈ 31st day of Decembe r 2028 n-ø Èfqqf;q qÙf 
t

The Licence shall remain in force tillthe 31st day of December 2028

For Jt. Chief Controller of Explosives
SC, Chennai

.?rÍrfq qR-lrô ÇT r{fiur eñT erqRlrr (Retail outlet)
DESCRIPTION AND LOCATION OF THE LICENSED PREMISES (Retail Outlet)

e¡E{q qÊ.q-{ Êf€-frÌ ffi rifli T4ù ù Èaqr{ lT{ è srru"y No: 1171241, 117t281, Ro - V¡SHNUPURAM oN MDR

TH-IRUVARUR, Vishnupuram, Thiruyarur, Taluka: Kodavasal, District: THIRUVARUR, State: Tamil Nadu, PIN: 609501

È Rffi È sìr sqÈ ffiR{"n qÈfrd ð'
The licensed premises, the boundaries of which are shown in the attached plan, are situated at Survey No: 117/241,

117t281, RO - VISHNUPURAM ON MDR THIRUVARUR, Vishnupuram, Thiruvarur, Taluka: Kodavasal, District:
THIRUVARUR, State: Tamil Nadu, PIN: 609501 and consist of:

ø Èfrqq o'1ø qftw ù frq 1s.00 ÊrûRrð{ qÍTðr ùÆrTqT: 1 &rfl-ðT ù UÈïr +s Erfc äø, qì @t6€-qTñd 2

ÑiÈq qrû ù gg Eq Èr
a 1 number(s) underground gas tight tanks of capacity 15.00 kilolitres respectively of petroleum Class A connected with 2

numbe(s) electrically/manually operated dispensing pump(s)

c ffifrqq E J r,{r.T qRr-{ ù füg zo.oo ñæìfu¿q erqîT ù'/ø-qqr: I &rrtf,T ù ïfrrrd ùs ?rfð äõ, ail ffiar6trtnfua z

fr¡ìRt'r qniì rì oft Uq ë I

¡r b 1 numbor(s) underground gas tight tanks of capacity 20.00 kilolitres resper:tivoly ol petrolrlutn Clngs ll t ¡)t,t'r', lrttt ,r,llr

2 numbor(s) electrically/manually operated dispensing pump(s).

q r{-o frfr, rr îñ"ef,/fdt{iìÏqt

r. Â rRlo¡ to¡rmrklosk

u rdd{t t'q.üì{ÈEIqffi Rs per drawins-sÈftrÈ I

cl Servicing facilities consisting of As per drawing As per attachecl plan

Note:-This is system generated document does not require physical signrttrrre.

Oi!¡itally sittr rorj lrv SIJB RAM ANI YA N S,\R,\ v/.r J 
^r 

¡

Íìo¿rs(!\ Lico¡rco fl() P/S(-', fll I ¡r I I ¡' ¡ I

[-(ìcalioil.S(ìutlt Crrtlu Ollrr ,, lt,rj,) ttì ì ' I

oato:20-rr l-202rì 1,1 22 2tì Éìht



BEFORE TBE gON' BLE NATIONAL
GREEN ERTBT'NAL

SoUTHERN ZONE, CHENNAI

o.A.NO. 16 oE 2026

BETÛ{EEN: T
Usha Rani Chandrasekaran
(Former Panchayat, Union
/Member,
Vishnupuram Panchayat,
Kudavasal Union)
No. 3/138, PaLLavanandham,
Adhambar Post
Nannilam Taluk, Tiruvarur
Distríet - 610105

APPLTCANT
AIiID:

The ,foint Chief ControLLer of
Explosives , South Circle,
ChennaiPetroleum and Explosives
Safety Organization (PESO)
A and D IVing, Block 1-9, 2nd
FLoor, Shastri Bhavan, No .26,
Iladdows Road, Nungambaklcam,
Chennai 6000006.

. RESPONDENT

t

REPLY FILED ON BEEALF OF THE
RESPONDENTS 8 & 9

'l
t{/ s s.DoRArsAIvfr 100/L970

v. Er.,AlrcovAl{ LLIT / L99L
D . R.A,ü(IJÌ"ÍAR L344/2008

-Á

COUNSEL FOR RESPO¡IDENT 8 & 9


